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AFFAIRS, AND. MlNISTER OF INFORMA-
TION AND BROADCASTING (SHRlMATr 
INDIRA GANDHI): (a' Working Group 
appointed by the Atomic Enel'@'Y Commilsion 
to evaluate the concept of Nuclear-Powered 
Alrn>-lndustrial Complexes h.u 8ubmiued its 
report. One of the projects studied by the Work-
ing Group relates to the ~.tabli.hment of an 
AJro-Industriai Complex in the Gangetic Plain. 
This Complex envisages a nuclear power ltation 
of 1200 MWe capacity a part of the electricity 
generatrd by which will be used for energising 
tube\VeU.. Further detailed studies on this 
project are in progrM8. 

(b) and (c) The estimated cost of the projCCt 
envisaged and its main featu res are given in 
Chapter 1\' of the Annual Report of the Dt-part-
ment of Atomic Energy lor 1970-71, entithrl 
'AgrG-Indullrial Complex Studies'. The Annual 
Report has been circulated to all Members of 
Parliam~nt. 

...... ecatloa P_ere for ........ Seearlty 
Force _d Ceatral Renne PoUce 

5448. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of HOME AFFAIRS 
be pleased to sta Ie : 

(a) whether there is a scheme under consi-
deration of Government to empower the Central 
Forces like the Border Security Force and the 
Central Reserve Police to prosecute those who 
commit offences under the Central laws; 
and 

(b) if so, tbe main features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) and (b) Seetion 139 of the 
Border Security Force Act, 1968, alread)' con-
fers powers on the mmlbers of the Border 
Security Force wiLhin 1M specified local limits 
of the areas adjoining the borders of India. for 
the prevention of offences and for the arrest of 
penon. committing such offence.. Government 
are considering the question of enacting legis-
lation to enable the Central agencies to under-
taU the investigation of such offences and th~ 
proaecution of penonasuspectrd to be involved 
in the commiuion of such offences. 

....... U. P. of C. P." (M)W ...... by 
MIIIa.ry eo.w.. .... Wen Be .... 

5449. SHRI SOMNA TH eHA TTERJEE : 
Will the Minister of HOME AFFAIRS be 
plea ... d to state : 

(a) whether Government's attention has beer 
drawn to tht' fact that on the night of the 7th 
April, 1971, a Military contingent entered into 
tbe offices of the Hindustan Cables Employees 
Union in Roopnarainpur, District Burdwan 
(West Bengal) and the local Comritunist Party 
of India iMarxists) office and smashf'd furniture 
and other belongings and beat up the workers 
in the name of conducting search; and 

(b) if so, the .teps Government are propos-
ing to take to prevent the recurrence· of similar 
incidents ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): <a) A«oording to information 
received from State Government, a police party 
made a search of Hindultan Cables Residential 
Colony, Roopnarainpur and Rampur refugee 
camp No. 11 on tbe 7/8th April, 1971 for. the 
purpose of arresting absconding accused persons 
wanted in specific cases and for recovery of 
explosives, anns and ammunition. The assis-
tance of tI.e army was also made avail~ble to 
the search party. It is not a fact that furniture 
and other belongings were damaged or any 
person was beaten by the police. Leading 
members of the tJ nion as well as reprrsentatives 
of the local Commun;'t Party of India 
(Marxists) were present during the search BOO 
made no complaint of iU-trt'atment. 

(b) Does not arise. 

AUepd IDd.tae.ce of Slorl Tariq All ... 
S.loverod ... Ac:tlvlti .. 

5450. SHRI S. S. MOHAPATRA: 
SHRI BISHWANATH JHUNJHUN-

WALA: 
SHRI SHIVAPPA : 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are aware that 
Shri Tariq Ali reCt'ntly came to Calcutta from 
abroad without valid travelling papen ; 
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(b)"whethtor;t haibeen brought ·\othe 
nOlia' of Govftonment that during hi' stay in 
Calcutta, he indulged in subversive and anti-
nationa! activities endanflCring the oesurity of 
the State and was allowed to move freely 
through a vast zone or border area; and 

(c) wbether any enql,liry has been made Ly 
Govemmmt in the matter and, if so, the result 
thereoi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C, l'Ar.7): (a) to (c;. Enquiries made su 
far reveal that Shri Tariq Ali came to India 
clandestinely in May, 1971. He is reported to 
have travelled under an assumr<! name and on 
a forged passport. He left India after meeting 
m<mbers or some parti.,., including Naxalite 
groups. Further inquiri.,. are in progres.<. 
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5452. SHRI M.M. HASHIM: WiJI the 
Minister or HOME AFFAIRS \x, p\easrd to . 
stale: 

(a) whether the Lt. Governor of Delhi has 
referred to the Central Government the issue of 
increasing non-official representati"n on the 
Statutory Cornmiltees referred to in the Delhi 
Muni6pal Corporation Act, 1957 after the Law 
Department found legal hitches in it ; and 

(b) if so, the reaction of Go\,.,rnmrnt in 
regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMF. AFFAIRS (SHRI 
K. C. PANT): (a) and (b). The Delhi Admi-
nistration made a rerrrencc to thr Govcrnm("nt 
on 9th June. 1971, on theque.tion whether the 
number of non.oflici.al representatives on the 
three statutory Commillees of the Delhi Muni-
cipal Corporation. 'et up under section ;lO (I) 
of the D.M.C. Act, could \x, increased from 4 
to 5. The Government were addscd t\>at 
,ret ion 50 (5) of the D.M.C. Aet did not con-
template an odd number of non-official repre-
.entatives. and the Delhi Aelmin .. tration were 
informed accordingly. . 

SealIDa 01 Border dae to coatiDal... 1a8_ 
01 B_DI(I_ Dub Refucee. ID tbe Co_try 

5453. SHRI N. K. SANGHI: Will the 
MiniSter of HOME AFFAIRS \x, plcascdto 
state: 

(a) what action Govtrnment propose to lake 
when the mark of Baltgla De.h refugen that 
can be given shelter is crossed; and 




